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INTRODUCTION 
I, the Chairman of the Committee on Government Assurances, having 

been authorised by the Committee to submit the Report on their behalf. 
present this Twenty-fifth Report of the Committee on Government 
Assurances. 

2. The Committee (1993-94) were constituted on December 20, 1993. 
3. The Committee at their Sitting held on May 26. 1994 took the oral 

evidence of the Ministry of Railways on the 23 pending assurances 
(Annexure I). 

4. At their sitting held on November 10. 1994 the Committee considered 
and adopted the Twenty-Fifth Report. 

5. The Minutes of the aforesaid sitting of the Committee form part of 
the Report. 

6. The conclusions/observations of the Committee are contained in the 
succeeding paragraphs of the Report. 

NEW DELHI; 
November 16. 1994 

Kartika 25, 1916 (Saka) 

(v) 

BASUDEB ACHARIA. 
Chairman, 

Committee on Government 
Assurances. 



REPORT 
The Committee took notice that twenty-three assurances pertainin, to 

the Eiahth, Ninth and Tenth Lok Sabhas were pending for implemen-
tation by tbe Ministry of Railways. The details of these assurances arc 
given ill the Appendix-I. 

2. The Committee, therefore, decided to take oral· evidence of the 
Officials of the Ministry of Railways to know the reasons for delay in 
furnishing the implementation report to the Committee. 

3. On May 26, 1994 the Committee took oral evidence of the rep-
resentatives of the Ministry of Railways in connection with the follow-
ing pending assurances given on:-

1. July 30, 1987 in reply to USQ No. 841 regarding Import of 
Diesel Locomotives. 

2. May IS, 1990 in reply to USQ No. 8807 regarding Alleged 
Fraud in Purchase of Electrical Equipment in Eastern Rail-
ways. 

3. July 25, 1991 in reply to General Discussion regarding Railway 
Budget on a point regarding re-deployment of contract casual 
workers dealing in coai and ash. 

4. Au,ust 13, 1991 in reply to USQ No. 2966 rcprding New 
Railway Zone for Karnataka 

S. September 10, 1991 in reply to USQ No. 6453 re,arding Rail-
way Contract System. 

6. March 3, 1992 in reply to USQ No. 1007 re,ardin, Additional 
Lines on Howrah-KharalP,ur Section. 

7. Supplementary by Smt. Basava Rajcswari on March 10, 1992 
in reply to SQ No. 184 re,arding UnccononUc Railway Lillea. 

8. December 8, 1992 ill reply to USQ No. 2361 rcgardin, Addi-
tional Line between Howrab and Khara,pur. 

9. March 31, 1993 durin, General DiIcuuion by 'Sbri Chbatrapal 
Singh and other re,ardin, Appropriation Railway BiU. 

10. March 9, 1993 in reply to USQ No. 1831 re,ardio, Additional 
Tracks on Howrah Kbaraapur Section. 

11. April 6, 1993 in reply to USQ No. 5051 R,win, latroductioa 
of Hip Horse Power Locomotives 

12. April 20, 1993 ill reply to USQ No. fH19 reprdiaa Book StaD 
Ap'ccmeats. 
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13. April 20, 1993 in reply to USQ No. 6137. regarding Book Stall 
Aareements. 

14. May 7, 1993 durina General Dilcuuion by Shri Buudeb Acharia 
and other regardina Railways Protection Force. (Amendment Bill) 

15. Supplementary by Sbri Ram Pruad Sinp on May 11, 1993 in 
reply to SO No. 946 reprdina Railway Sleepen. 

16. May 11, 1993 in reply to USQ No. 8244 reprdin, Caterina 
Services. 

17. August 3. 1993 in reply to USQ No. 1313 regardin, Management 
of Surplus Railway Land. 

18. August 3, 1993 in reply to USQ No. 1354 relardin, Daily W~,ea 
Workers. 

19. August 10, 1993 in reply to USQ No. 2388 relarding Railway 
Project in Bangladesh. 

20. Supplementary by Shri Basudeb Acharia on August 17, 1993 in 
reply to SQ No. 283 regarding Railway Network in West BenpJ. 

21. August 17, 1993 in reply to USQ No. 3185 regardina representa-
tion of Minorities in Railway Recruitment Board. 

22. Auaust 24, 1993 in reply to USQ No. 4171 reaardina Casual 
Labour in Central Organisation of Workshops (COFMOW). 

23. August 24, 1993 in reply to USO No. 4205 reaarding RDSO 
Employees. 

4. At the outset, the Chairman drew Ibe attention of the Witnesses to 
direction 58 of the Directions by tbe S;eaker and explained to them that 
tbeir evidence was likely to be treated 41 public: and liable to be published 
unless the witnesses specifically delired tbat aU or any part of the evidence 
given by them was to be treated confidential. It was also explained to the 
witnesses that even though the evidence was desired to be confidential, 
such evidence was liable to be made available to the members of 
Parliament. 

S. The Committee enquired about the reasons for not implementing the 
Assurances given on the floor of the House within the prescribed time 
limit of three months. Shri O.K. Khare, Member. Staff, Railway Board 
and Ex-officio Secretary to the Government of India gave the following 
clarifications:-

"We are aware that we have to fulfil the assurance within the 
prescribed time of three months. But I would like to state that there 
are some cases where we have not been able to implement the 
usurances within the prescribed time. The reason is that the 
Railways is a very vast orpnisation. We collect data from the Zonal 
Railways. It takes some time to collect the data. There are cases 
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about which we have to act clearance from the Vigilance Collllllillioa 
or we have to ,et the clearance of the Planninl CommisaioD or 
Ministry of Finance. AU these lead to delay. We always make an 
endeavour to complete the work as quickly as possible 10 U to be 
able to fulfil the assurances u quickly as possible. Here, I would Uke 
to point out that our performance in fulfilling the assurances is 
perhaps, the best amon, all the Ministries. For the year 1992, the 
Railways Ministry has implemented 9S.S2 per cent of the uauranca 
as against the 76 per cent overall average for all the Ministries. For 
the year 1993, we have fulfilled SO.S per cent of the lSIuranca u 
against the 39.8 per cent aven,e for ~l the Ministries. So, we are 
doing very well. But we are aware that in some cases we are not upto 
the mark. Some delays are taking place. I would lik~ to assure that 
this August Committee tbat the Ministry will spare no efforts in 
fulfilling the remaining assurances as quickly as possible." 

6. Thereafter the Committee drew the attention of the Ministry of 
Railways that one Assurance had been pendinl for the last more tban six 
years. The assurance was given on July 30, 1987 in reply to USQ No. 841 
regarding import of Diesel Locomotives. Admitting the delay, the rep-
resentative of the Ministry explained the following reasons for the delay: 

"At that point of time, there were very few locomotives of that 
range. Secondly, tbe team had to visit some countries in which such 
locomotives are operating and it has to short-list the manufacturers 
etc. That took some time. after that the Ministry made the recom-
mendation for the purchase of locomotives. Then, the Planning 
Commission, in the mean time, set up an expert group to review the 
need for high horse power locomotives electric traction etc. In the 
mean time, the revised offer came. In may 1991 we went to the 
Ministry of Finance for release of foreign exchanle. At that time, 
there was acute paucity of ~nds and so they could not make tbe 
exchange available in time. Again. the offer lapsed. The prices bave 
now gone up. In the mean time, the scenario hu chan ,ed in the 
sense that we are having fairly rapid electrification and large-scale 
gauge conversion due to which the pattern of traffic is goin, to 
chanse. It was considered necessary to go in for some review. The 
review is going on. We are likely to complete the review soon. So, 
this has ,ot delayed due to various reasons. We are trying to 
complete the review and take a decision soon." 

7. The Committee again solicited information relatins to the Import of 
the Technology. The representative replied in positive and further submit-
ted as follows:-

"We are not goilll to manufacture the locomotives of tbyristor 
tecbnoloJY as that is an out-dated one. Alongwith the transfer of 
technology from Mis A B B, it will enable us to manufacture three 
phase locomotives at CL Wand tbe first batch of it will be com~ in 
1996-97. We do ~t have the capabiljty to manufacture the diesel 

'1..51911 
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locomotives of 4000 horse power. Two firms which were short-
listed earlier continue to be the leaders in the world. Therefore, 
technology-wise, whatever they give us will be the best." 

8. the representative added that all the eighteen diesel locomotives 
had since been imported. 

9. The Committee pointed out that the locomotives had been 
imported about seven years after the decision to import them was taken 
prior to 1987. During this period, the technology must have advanced 
considerably. The Committee, therefore. desired to know whether these 
locomotives Were of the latest technology. 

10. In reply, the representative submitted as follows:-
"The technology that was offered at that time was for supply of 
4150-4250 horse power locomotives. The latest proven technology 
available in the world is also with 4100-4400 horse power. There 
has not been a very major drastic change in the technology as 
such. There have been changes in the technology of the 
locomotives to the extent that when we had earlier decided about 
the latest proven technology it was alternator and DC Motors. 
Today, the best proven technology is alternator with AC trlletion 
motor. Of course, there has been some improvement in . contracts 
also. Both the manufacturers that we had short-listed. have got this 
latest technology and as and when we decide to buy the techno-
logy, these suppliers .will be able to give us the latest. The Indian 
Railways shall not less anything by way of upgradation ill techno-
logy during the' interim period. As far as the prices arc concerned. 
the validity of the offer has expired and they would be free to 
quote their latest prices. There is plenty of competition in the 
international market. Our feeling is that the difference in prices 
will be only marginal and that much would be compensated by the 
superior technology offered." 

11. The Committee desired to know about the decision taken to 
import Diesal Locomotives. The representative submitted that a decision 
was taken much earlier and the tenders were called in 1986. The 
representative further submitted as follows:-

"This usurance given in the year 1987 would have been fulfilled in 
1988 itself if we had the money. The decision was taken three 
times. We could not import locomotives when the first decision 
was taken because the country was passing through, a difficult 
financial coOltraint and the foreign exchange COIIId not be tied up 
for procurina these locomotives. The file was called back 
in 1990. The then Railway Minister, had livenf the approval to 
import these locomotives. The file went back to the Finance 
Ministry but it could not tie up the finances. In the mean-time. 
tbe validity bas expired. The next Railway Minister. again, 
approved tbe import of these locomotives, but again we did not 

• 11.911 
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have the funds and so it could not be tied up. Again, the validity had 
expired. So, we had to call back the file from the Finance Ministry." 

12. The Committee further enquired whether it would be appropriato to 
import Diesel Locomotives after 8 years. The representative of the 
Ministry submitted as follows:-

"In fact when the decision was taken to import high HP dicael 
locomotives, the reasons which were found to substantiate the 
decision still hold good beeause these locomotives will be more fuel 
efficient, they will consume less energy, they will require less 
maintenance and they well be available for a longer time and they are 
more reliable. The situation is valid even today. So the state of the 
art technology which is available today will lead to saving in energy, 
less maintenance expenditure and better availability. Such loco can 
replace, in may cases, two existing locomotives. We had examined 
the overall justification at that point of time and that justification still 
holds good. The idea was to import only a small number. I think 
initially we planned to import 50, but now thc number has been 
brought down to 20." 

13. The Committee wanted to know whether there was any cell to look 
after the speedy implementation of the assurance given by their Ministen 
on the floor ohhe House. The Committee also desired to know the system 
that was being followed in the Ministry to monitor all the assurances. To 
both these points, the witness submitted thai they have a Parliamentary 
cell which, apart from doing the other parliamentary Works, moniton the 
implementation of all the assurances given on the floor of the House. He 
stated that there might be a need to strengthen the monitoring cell and the 
Ministry would ao into this -question regarding the setting up of a separate 
cell for the implementation of the assurances. The Witness further stated 
as under:-

..... We agree that because we have a large number of items. 
therefore, there may be a need to have a separate cell. We shall 
look into that and if found justifiable, we will have a ICparate ceO 
just to moniter the implementation of the assurances ,iven on the 
floor of the House ..... 

14. The Committee, thereafter, took up the followil\l assurances one by 
one to know their status and the representative of the Ministry stated the 
position as given against each assurance:-
General DIIeaIIIaD The witness expressed hialher inabili-
oa 15.7.1991 ty to absorb the contractor's labour 
oa RIDwal Bu.... deal in, in coal and ash as Railways 
n: ..... pIoJ_1 had to look-after/conlidcr their own 
of contract won. casual labouren. 
In It_ IoeoaIoChw 
who budle _ a .b 

The witness once apin req~sted DOl 
to treat the reply .. an _rance. 
The Committee decided not to 
ehanae/reconaider their recomme .... 
dation and desired to know the pro-



USQ No. 2966 
Dl.: 13.8.1991 
re.: New RaUway 
Zone for Kamalaka 

USQ No. 6453 
Dl.: 10.9.91 
re.: Railway 
Contrad System 

USQ No. 1007 
Ol.: 3.3.91 
Re.: Additional 
Lines on Howra. 
Khara&pur Section 

USQ No. 2361 
Dl.: 8.1l.92 
Line bel ween 
Howrah and Khara&pur 

General Disc:usslon 
Dl.: 31.3.1993 
by Shrl Chbatnpal Singh 
and othen 
re.: Provision or Ran 
Link between Bulandshahar 
and Lucknow. 

6 

gress made in this behalf immediately 
and directed them to seek extension 
of time to implement the assurance. 

Due to resource constraint it could 
not be considered. 
The Railway Ministry have not 
decided to go into the question of 
creating new Railway Zone for 
Karoataka at that time. 
A Sub·Committee has been 
appointed to go into the question of 
creating new lones. Within three 
months their report is likely to be 
submitted. 
A request for extension of time was, 
however agreed to by the Committee 
for their consideration. 

Implementation Report sent to 
Ministry of Parliamentary Affairs. 
The witness submitted that a booklet 
has been made available which 
contains the updated subjects with 
uniform policies regarding contract 
system. 
The witness promised to submit a 
copy of the Report to the 
Committee. 

Extension sought upto 7.7.1994. 

These assurances would be 
implemented by this time. 

Implementation Rcpqrt has been 
submitted to Ministry of 
Parliamentary Affairs. 



USQ No. 1131 
Dt.: 9.3.1993 
re.: AddldoaaJ 
Tracks on Rowrab 
KbanlPur Sec:tion 

USQ. No. 5051 
Dt. 6.4.1993 
re.: introduction 
of High Hone 
Power Locomotives 

General Discussion 
on 7.5.1993 
Re.: Railway Protection 
Foree (Amendment) 

SQ. No. 1I3 
01. 17.8.1993 
re.: Railway Network 
In West Bengal 

7 

Implementation Report .... been lub-
mltted to Ministry or Parliamentary 
Affaln. 

The witness submitted that they had 
imported eighteen number of this 
6000 H.P. Thyrister type electric 
locomotives. 

The witness also submitted that all 
these high power locomotives were 
being utilised fully by deploying them 
on routes where there was heavy 
load of joods and traffic. The5C 
locomotives were being utilised for 
high speed. 

The witness stated that their Minister 
had already discussed it with the 
Home Minister but the discussion 
remained inconclusive. 
Thereafter. the Minister discussed it 
with the Minister of Parliamentary 
Affairs and in turn it would be dis-
cus.c;ed between their Minister and 
Home Minister of the Union of 
India. 
The witness sought extension of time 
beyond June 30. 1994 to implement 
the assurance. 

The Planning Commission is laking a 
long timc in giving a decision on Ihis 
point. 

15. Out of these twenty three pending assurances which were decided to 
be pursued by the Committee. thirteen assurances (Serial Nos. 2. 5. 6. 8, 
9, 10, 12, 13, 15, 16, 18, 21 and 23 of Annexure-I) have becn implcmellted 
and these statements were laid on the Table of the House by the Minister 
of Parliamentary Affairs on various dates vis-a·vis serial Nos. 5, 9, 12. 13, 
IS, 16 and 23 on July 25. 1994 Serial Nos. 3. 8, 10 & 18 Augu~t 3. 1994 
and Serial Nos. 2 and 21 on August 25. 1994. The details of each (If thcse 
thirteen assurances arc given in Annexure-II. 
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16. The remafbing 10 assurances are still to be implcmented by the 
Ministry of Railways for which the Ministry bas sought extension of time. 
The latest position of these pending assurances is indicated against each as 
under:-

SI. Question No. and date 
No. 

1 

1. 

2. 

3. 

4. 

2 

USQ. No. 841 
dated 30.7.1987 
Re: Import of Diesel 

. Locomotives. 

General Discussion on 
25.7.91 by Shri Basudeb 
Acharia 

USQ No. 2966 
dated 13.8.1991 
Rc: New Railway Zone 

for Kamataka. 

SQ. 184 dated 10.3.1992 
Suppl. by Smt. Basava Ra-
jeswari. 
Rc: Uneconomic Railway 

Unes. 

Latest position! 
Extension 
sought upto 

Remarks 

3 4 

31.12.1994 Pending 

31.3.1995 The Committee examined 
the offic"ls of the E"slern 
Railway and South East-
ern Railway on October 4. 
1994 at Calculla to know 
the progress made regard-
ing. redeployment of con-
tract workers engaged in 
coal anti, a5h handling· in 
the respective zones. The 
officials showed their re-
servations 10 fulfil the as-
surance. They again re-
quested to drop the assur-
ance but the Commillee 
did not agree 10 the prop-
osal and decided 10 ex-
amine the olher Railway 
:lOne5 in this regard during 
the next study tour before 
taking a final decision 
thereon. 

31.12.1994' Pending 

Advance 
report 
24.10.94 

Jmplementalion 
received on 



1 2 
5. USQ. 5051 dated 6.4.1993 

Re: Introduction of High 

6. 

7. 

Horse Power 
Locomotive. 

General Discussion dated 
7.5.1993 by Basudeb 
Acharia and other. 
Re: Railways Protection 

Force Association 
USQ. 1313 dated 3.8.1993 
Re: Mangement of surplus 

Railway Land. 

9 

3 4 

Advance implementation 
report received on 
25.7.1994 

31.12.1994 Pending 

2.11.1994 The Committee examined 
the representatives from 
the Ministry of Railways 
and Southern Railway on 
October 11. 1994 at Mad-
ras to know the status of 
the as.c;urance. The' Com-
mittee was informed that 
the necessary data had 
been collected and the as-
surance would be im-
plemented within the ex-
tcnded time i.e. by 
November 2. 1994. A copy 
of an advance implementa-
tion report has been re-
ceived on Novembet 2. 
1994. 

8. USQ. 2388 
10.8.1993 

dated 30.4.1995 Pending 

Re: Railway Project in 
Bangladesh 

9. SQ. 283 dated 17.8.1993 16.11.1994 Pending 
suppl. by Shri Basudeb 
Acharia. 
Re: Electrification of 

Adra-Midnapore sec-
tion. 

10. USQ. 4171 dated 
24.8.1993 
Re: Central Or,anisation 
for Modernisation of 
workshops 
(C.O.F.M.O. W.) 

Advance 
report 
23.8.1994 

implementation 
received on 
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General Recommendations 

17. The Committee take notle:. that .... MIDIstry or Railways bec:ame 
more active only rrom the date they appea .... before this auaust Committee 
OD May 26, 1994, and launched a vlaorous drive to liquidate the maximum 
Dumber or assurances by way or Rndlnl Implementation reports to the 
Ministry of ParUamentary Alraln under Intimation to this Committee. 
ResultanUy, as many as thirteen assurances uYe since been fulnlled by 
laylnllmplementation reports on the Table or the House on July 2S, August 
3 and AUIUlt 25, 1994. The Committee bave "so received advallce 
Implementation reports In respect or .. more auUI'aDaI contained In replies 
to (l) Starred Question No. 184 dated 10:3.1993 recardlng uneconomic 
raOway lines: (U) Unstarred Question No. 5051 dated 6.4.1993 reaardlna 
introduction of Hllh Horse Power Locomotives; (Ilt) Unstarred Question 
1313 dated 3.8.1993 regardlnl manasement of Surplus Railway land; and 
(Iv) Unstarred question 4171 dated 24.8.1993 reaardlna Casual Lllhour in 
Central Orlanlsation for Modernisation of Worksblp (COFMOW). Thus 
out of 23 assurances 6 assurances are yel to be Implemented. 

18. The Committee deprecate the long time belDl taken ror furnishing 
implementation reporl in respect of the six assurances to the Ministry of 
Parllamenlary Aftalrs. The Ministry orRllllways souaht rurther extension or 
time for two-three months ror rulnlllni the assurances, but the Ministry 
have not kept III promise. The Committee feel thai the delay ill furnishlll!: 
lhe required information to Ihe House defeals the very purpose or ralslna 
the matter on the Floor or the House. 

19. The Committee, however, recommend thai the Ministry or Railways 
should lear up III machinery to fulfil the remalnlnl 6 pend ina assurances 
(at SI. Nos. 1,3,4,14, 19 and 20) within the extended period and furnish the 
latest position or each or these pend Ina assurances immedilltely. 

20. The Committee also recommend that the Ministry or Railways should 
examine the possibility or creating a separate cell In the Ministry and a .. lln 
the responslblllty to see and ensure the expeditious ImplementaUon or the 
assurances. 

ASSURANCES G1VEN ON MAY 7. 1993 IN REPLY TO A POINT RAISED Dl;RING 
GENERAL DISCUSSION ItEGAIU>ING fORMATION OF UNIONS/ASSOCIATIONS BY 

RAILWAY PROTECTION fORCE. 

21. The Committee take notlce that 011 May 7, 1993 durlnl the coune or 
General discussion on the Railway Protection Force (Amendment) Bill, 1991 
an assurance was liven to the House by the Minister of Railways about 
formation or Unions! Association and the Minister cateaorlcally promised 
that-Honec the House is adjourned, I wlU sit wltb the Home Minister and 
If necessary, I wW take the Chief Mlnlsten Into conndenee. I wlU work out 
some modalities and see how we can redress their pieyanees and this an 
effective Instrument ellher by &lvlnl some l'eCoanltlon to an AslOdatkm or 
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by not elvin, recocnltion to It. We will see which Is the other method to do 
It .... The Committee also notice that the Ministry have souKht extension 01 
time upto December 31, 1994 on the Iround that the meetinl of t..e 
Minister for Railways with Home Minister could not Dlaterladlse. 

22. The Committee are unhappy to note tbat a meelinK between the Home 
Minister and the Railway Minister bas not been beld durin. the past year 
and a half as a result of which the nnal decision on the Issue remains 
pend InK. 

23. The Committe shall apreciate if a meeling between the Minister or 
Home Affairs and Railways Is fixed up early and the Issue Is resolved once 
for all so that the lonl pendhlK assurance is fulnlled at the earliest poulhle 
and Dot later tban the extended period of December 31, 1994 In any cast. 
ASSUltANCE GIVEN ON AUGUST 17. 1993 IN REPLY TO SlJPPLEMENTl\ltY 1'0 I [liT 
RAISED ON STARRED OCESTION No. 283 REGARDI/IIG ELECTRJrICI\TlO/ll OF 

ADltl\-MIDNAPOltE SECTION. 

24. The Committee take nolice that the Minister of Railways during the 
course of supplementary points raised by a Member wherehy the Ministry 
of Railways had categorically Informed the House that "he would ascertain 
facts regardlne electrlncation of Adra-Midnapore section and Inform the 
Member." Now after a 10nK span of lime, the Ministry have Informed that 
the project has Dot so far been cleared by the Ministry of PlannlnK. 

25. The Committee are not convinced with the argument put forwllrd by 
the Ministry of Railways that the project has been pending with the 
Ministry of PlanninK, as it has not furnished the details ever since the 
project 15 pendlne with the Ministry of PlannhlK. This simple InforDlation 
was supposed to have been furnished to the House within the slipulated 
period of three months. 

26. While depreealinK the delay, the Committee desire thllt the Ministry 
of Railways should pursue the mailer with the Planning Commission and 
Ket the project cleared without any further loss of time and If there are aoy 
Impediments the Mlnsltsry of Railw.ays as well as the Ministry of Planninl 
should evolve effective mellsure to overcome the hurdles so liS to implement 
an assurance. 

NEW DELlII; 
November 16, 1994 

Karriku 25, 1916(Saku) 
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BASUDEB ACHARIA. 
Clrairman, 

Committee on Govemme", A.nl/rance.t. 



APPENDIX I 
MINUTES 

Seventh Slttln. 

MINUTES OF TIlE SIlTING OF TIlE COMMmEE ON GOVERN-
MENT ASSURANCES HELD ON MAY 26, 1994 IN COMMllTEE 

ROOM 'C', PARLIAMENT HOUSE ANNEXE. NEW DELHI 
The Committee met on Thursday, May 26, 1994 from 14.30 hours to 

17.00 hours. 
PRESENT 

Shri Basudeb Aeharia - ChClirman 

MEMDERS 

2. Shri Gureharall Singh Dadhahoor 
3. Shri P.P. Kaliaperumal 
4. Shri Harpal Pan war 
5. Shri Surendra Pal Pathak 
6. Smt. Suryakanta Patil 
7. Shri Yoganand Saraswati 
8. Shri V.S. Vijayaraghavan 

SECRETARIAT 

Shri Murari Lal 
Shri Joginder Singh 
Shri Ram Autar Ram 

- Jo;nt SecretClry 
- Director 
- Under Secretary 

REPRESENTATIVES OF THE MINISTRY OF RAILWAYS 

1. Shri G.K. Khare. Member Staff. Railway Board, Ex-officio Secretary 
to Government of India. 

2. Shri V. Viswanathan. Adviser (Staff) 
3. Shri S.N. Pandey, Adviser (Stotes) 
4. Shri V.K. Agarwal. Adviser (Vigilance) 
5. Shri Rajendra Pal, Adviser (Works) 
6. Shri N.L. Prabhu, Adviser (Elect.) 
7. Shri R.P. Jain, Adviser (Civil Engg.) 
8. Shri Rajcndra Nath, IGIRPSF 
9. Shri O.P. Gupta, EDE (IR) 

10. Shri A.K. Gupta. ED (E&R) 
11. Shri I.P.S Anand. EDTC (G) 
12. Dr. P.K. Saha. DGIRPF 
13. Shri O.K. Singh. DME (Fuel) 

12 



13 

2. The Committee took oral evidence of the representatives of the 
Ministry of Railways in connection with the foUowin, pending auurances 
given on:-

1. July 30, 1987 in reply to USQ No. 841 regarding Import of Diesel 
Locomotives. 

2. May 15, 1990 in reply to USQ No. 8807 regarding Alleged Fraud in 
Purchase of Electrical Equipment in Eastern Railway. . 

3. July 25, 1991 in reply to General Discussion regarding Railway Budget 
on a point re,arding re-deployment of contract casual workers dealin, 
in coal and ash. 

4. August 13, 1991 in reply to USQ No. 2966 regarding New Railway 
Zone for Kamataka. 

S. September 10, 1991 in reply to USQ No. 6453 regardina Railway 
Contract System. 

6. March 3, 1992 in reply to usa No. 1007 regarding Additional Lines 
on Howrah-~haragpur Section. 

7. Supplementary by Smt. Buava Rajeshwari on March 10, 1992 in reply 
to sa No. 184 regarding Uneconomic Railway Lines. 

8. December 8, 1992 in reply to USQ No. 2361 regardin, Addition at 
Line between Howrah and Kharagpur. 

9. March 31, 1993 during General Discussion by Sbri Cbbatrapal Sinp 
and others regarding Appropriation Railway Bill. 

10. March 9, 1993 in reply to usa No. 1831 regarding Additional Tracks 
on Howrah-Kharagpur Section. 

11. April 6, 1993 in reply to usa No. 5051 regarding Introduction of Hip 
Horse Power Locomotives. 

12. April 20, 1993 in reply to usa No. 6079 regardina Book StaD 
Agreem~nts. 

13. April 20. 1993 in reply to usa No. 6137 re,ardin, Book StaD 
Agreementc-. 

14. May 7, 1993 during General Discussion by Shri Basudeb Acharia and 
others regarding Railways Protection Force (Amendment Bill). 

15. Supplementary by Shri Ram Prasad Singh on May 11, 1993 in reply to 
sa No. 946 regarding Railway Sleepers. 

16. May 11, 1993 in reply to USQ No. 8244 re,arding Caterin. Services. 
17. August 3, 1993 in reply to USQ No. 1313 re,ardina Manaaement of 

Surplus Railway Land. 
18. August 3, 1993 in reply to usa No. 1354 re,ardina Daily Waaea 

Workers. 
19. August 10, 1993 in reply to USQ No. 2388 regardin, Railway Project 

in Bangladesh. 
20. Supplementary by Sbri Basudeb Acharia on ~upat 17, 1993 in reply 

to SO No. 283 regardiD& Railway netwOrk m West Beapl. 
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21. August 17, 1993 in reply to USQ No. 3185 regarding Representation 
of Minorities in Railway Recruitment Boards. 

22. August 24, 1993 in reply to USQ No. 4171 regarding Casual Labour in 
Central Organisation of Workshops (COFMOW) 

23. August 24, 1993 in reply to USQ No. 4205 regarding RDSO 
Employees. 

3. At the outset, the Chairman drew the attention of the witnesses to 
direction 58 of the Directions by the Speaker and explained to them that 
their evidence was likely to be treated as public and liable to be published 
unless the witnesses specifically desired that all or .ny part of the evidence 
given by them was to be treated confidential. It was also explained to the 
witness that even though the evidence was desired to be confidential. such 
evidence was liable to be made available to the Members of Parliament. 

4. The Committee enquired about the reasons for not implementing the 
assurance given on the floor of the House within the prescribed time limit 
of three months. Shri G.K. Khare, Member Staff. Railway Board and Ex-
Officio Secretary to the Government of India gave the following clarifiea-
tions:-

"We are aware that we have to fulfil the assurance within the 
prescribed time of three months. But I would also like to state that 
there are some cases where we have not been able to implement the 
assurances within the prescribed time. The reason is that the 
Railways is a very vast organisation. We collect data from the Zonal 
Railways. It takes some time to collect the data. There are cases 
about which we ba\le to get clearance from the Vigilance Commission 
or we have to get the clearance of the Planning Commission or 
Ministry of Finance. All these lead to delay. We always make an 
endeavour to complete the work as quickly as possible 10 as to be 
able to fulfil the assurances as quickly as possible. Here, I would like 
to point out that our performance in fulfilling the assumaces is 
perhaps. the best among all the Ministries. For the year 1992, the 
Railway Ministry has implemented 95.52 per cent of the assurances as 
against the 76 per cent overall average for all the Ministries. For the 
year 1993, we have fulfilled 80.5 per cent of the assurances as against 
the 39.8 per cent average for all the Ministries. So, we are doing very 
well. But we are aware that in some cases we are not up to the mark. 
Some delays are taking place. I would like to assure this August 
Committee that the Ministry will spare no efforts in fulfilling the 
remaining assurances as quickly as possible." 

5. Thereafter the Committee drew the attention of the Ministry of 
Railways that one assurance. had been pendin, for the last more than six 
years. The assurance was given on July 30, 1987 in reply to usa No. 841 
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relardinl Import of Diesel Locomotives. Admittinl the delay, the 
representative of the Ministry explained tbe followinl reasons for the 
dclay:-

"At that point of time, lhere were very few locomotives of that 
ranae. Secondly, the team bad to visit lOme countries in wbich IUch 
locomotives are operatinl and it has to shortlist the manufacturers 
etc. That look lOme lime. After lhat, the Ministry made the 
recommendation for the purchase of locomotives. Then, the Planning 
Commiuion, in the meaD time, sct up an expert group to review the 
Deed for hip horse power locomotives electric traction etc. In the 
mean time, the revised offers came. In may 1991 we went to the 
Ministry of Finance for releue of foreiJll exchange. At that time, 
there was acute paucity of funds aDd 10 they could not make the 
exchange available in time. A,ain, the offen lapsed. The prices have 
now ,one up. In the mean time, the scenario has changed in the 
ICDIC that we are havin, fairly rapid electrification and larle-scale 
laUie conversion due to which the pattern of traffic is 'Ioinl to 
change. It was considered necessary to go in for some review. The 
review is loing on. We are likely to complete the review soon. So, 
this has lot delayed due to various reasons. We are tryin, to 
complete the review and take a decision soon." 

6. The Committee again IOlicited information relating to the Import of 
the Technology. The representative replied in positive and further submit-
ted as follows:-

"We are not going to manufacture the locomotives of tryristor 
technology as that is an out dated one, Alongwith the transfer of 
technolo,y from MIS A B B it will enable us to .manufacture three 
phase locomotives at CL Wand the fint batch of it. will be coming in 
1996-97. We do not have the capability to manufacture the diesel 
locomotives of 4000 horse power. Two firms which were short-listed 
earlier continue to be the leaders in the world. Therefore, technol-
ogy-wise, whatever they aive us will be the best. II 

7. The representative added that an the eighteen diesel locomotives had 
since been imported. 

8. The Committee pointed out that the locomotives had been imported 
about seven yean after the decision to import them was taken prior to 
1987. During this period. the technology must have advanced considerably. 
The Committee, therefore, desired to know whether these locomotives 
were of. abc latest technology. 

9. I~ reply, the representative submitted as follows:-
"The technology that wu offered at that time was for supply of 
4150-4250 horse power locomotives. The latest proveD technology 
available in the world is also with 4100-4400 horse power. There 
has not been a very major, drastic chanle in the technolo,y as such. 
There have been chanaes in the technololY of the locomotives to 

111911 
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the extent that when we had earlier dcc:ided about the latest proven 
techllOlolY it was alternator and DC Motors. Today, the best proven 
technololY is alternator with AC traction motor. Of course, there bu 
been some improvement in contrads also. Both the manufacturers 
that we had short-listed, have lot this latest technology and as and 
when we decide to buy the technoiocy, these suppliers will be able to 
give us the latest. The Indian Railways shall not loses anythinl by 
way of uparadation in technololY durinl the interim period. As far as 
the prices are concerned, the validity of the offer has expired and 
they would be free to quote their latest prices. There is plenty of 
competition in the international market. Our tcelin, is tbat tbe 
difference in prices win be only marginal and that much would be 
compensated by the superior technoloay offered." 

10. The Committee desired to know about the decision taten to import 
Diesel Locomotives. The representatives submitted that a decision wu 
taken much earlier and the tenders were called in 1986. The representative 
further submitted as foliows:-

"This assurance given in the year 1987 would have been fulfiUed in 
'1988 itself if we had the money. The decision was taken three times. 
We could not import locomotives when the first decision wu taken 
because the country was passin, throuJh a difficult financial con-
straint and the foreign exchan,e could not be tied up for procurin, 
these locomotives. The file was called back in 1990. The then 
Railway Minister, had liven the approval to import these 
locomotives. The file went back to the· Finance Ministry, but it could 
not tie up the finances. In the mean time, the validity has expired. 
The next Railway Minister, alain, approved the import of these 
locomotives, but a,ain we did not have the funds and 10 it could not 
b!c tied up. Again, the validity had expired. So, we had to call back 
the file from the Finance Ministry." 

11. The Committee further enquired whether it would be appropriate to 
import Diesel Locomotives after 8- years. The representative of the 
Ministry submitted as follows:-

"In fact when the decision wu taken to import hilh HP diesel 
locomotives, the reasons which were found to substantiate the 
decision still hold lood because these locomotives will be more fuel 
efficient, they will consume less enerlY, they wiD require leIS 
maintenance and they will be. available for a Ionler time and they are 
more reliable. This situation is valid even today. So the state of the 
art lechnololY which is available today will lead to savina in enerlY, 
less maintenance expenditure and better availability. One such loco 
can replace, in many eases, two existin, locomotives. We hid 
examined the overall justification at that point of time and tllat 
justification still hold .. ·. aood. The idea was to import only a smlll 
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number. I think initiaUy we planned to import SO. but now the 
number hu been brought down to 20." 

12. The Committee wanted to know whether there was any ceU to look 
after the speedy implementation of the assurances given by their Ministen 
on the floor of the House. The Committee also desired to know the system 
that was bein, foUowed in the Ministry to monitor all the assurances. To 
both these points. the witness submitted that they have a Parliamentry cell 
which, apart from doing the other Parliamentary works. moniton the 
implementation of aU the assurances given on the floor of the House. He 
stated that there might be a need to stren,then the monitorin, cell and the 
Ministry would ,0 into this question regarding the setting up of a separate 
cell for the implementatiQn of the assurances. The witness further stated as 
under:-

..... We agree that because we have a large number of items. 
therefore. there may be a need to have a separate cell. We shan look 
into that and if found justifiable. we will have a separate cell just to 
monitor the implementation of thc assurances given on the floor of 
the House ... " 

13. The Committee desired to know the reaction of the Minister of 
Railways regarding the pending assurances when these wete put up after 
each session to him for perusal. The witness informed that a copy was used 
to be given to the Railway Minister Cell and his Private Secretary 
informed the Minister about the status of assurances at the end of each 
session. Regarding the reaction of the Minister, the representative stated 
that he would not like to comment as hc had joined the Railways recently. 

14. The Committee enquired about the time bound programme that had 
been chalked out by the Ministry to clear the backlo, of pendin, 
assurances. The representative submitted that the Ministry would be able 
to fulfil and implement the assurance within the extended time which they 
had as~ed for. The Committee emphasised that the Ministry should fulfil 
all the assurances within the period of three months and there should be a 
time bound .programme to implement these usurances. The Committee 
also desired that the fcelin, of this committcc should be conveyed to their 
Minister that Committee should be apprised of his reaction in the matter. 
The committee also wanted that a Senior Officer in the Ministry should be 
deputed to execute the job of liquidating the pendiD, assurances and there 
should. be a separate wing or cell in the Ministry of Railways to look after 
and oversee the implementation of assuranC1:s. The representative of the 
Ministry. however. assured that all the assurances would be implcmented 
by July or August,,1994; only in some cues extra time would be required 
for which they would come to this Au,ust Committee for extcllJion. The 
representativc further submitted that out of 23 pendin, assurancel 7 have 
been implemented and 16 are pcndin,. 
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15. The Committee, tbereafter, took up tbe following assurances one by 
ODe to know their status and the representative of the Ministry stated the 
poIition U liven against each auurance:-

Ge..-.I Dllculloa The witness ellpreued their inabUily 
oa 25.7.1"1 to absorb tbe contracton labour deal-
OIl .... w., B .... t in, in coal and ub u Railways had 
n: re-depIoJmeat to look-after/consider their own 
01 coatftct worker coual labouren. 
ID __ Iocemodv. 
who baa ..... Dd ab. 

USQ No. 2966 
Dt: 13.' .• ". 
n: New ...... , 
ZoDe for Kanaataka 

USQ No. 6453 
Dt: 10.9.91 
n: New RlOway 
Coatnct 
S,Jtem. 

The witness once again requested not 
to treat the reply u an assurance. 

The Committee decided not 'to 
cbanaeireconsider their recommen-
dation and desired to know the pro,-
reu made in this behalf immediately 
and directed them to seek elltension 
of time to implement the Ulurance. 

Due to resource constraint it could 
not be considered. 

The Railway Minister have not de-
cided to go into the qUCltion of 
creatin, new Railway Zone for ICar-
nataka at that time. 

A Sub-Committee hu been ap-
pointed to go into the question of 
creating new zones. Within three 
months their report is Ukely to be 
submitted. 

A request for extension of time wo, 
however qreed to by the Committee 
for their consideration. 

Implementation Report leat to 
Ministry of Parliamentary Affain. 

The witness submitted that a booklet 
bas been made available wbich con-
tains tbe updated subjects witb un-
iform policies relM'dina contract 
system. 

The witness promised to submit a 
copy of the Report to tbe Com-
mittee. 



USQ 4007 
Dt: 3.3.92 
re: Additional 
Lines on Howreh-
KharelPur Section 

USQ 2J61 
Dt: 8.12.92 
Line b~tween 
Howrah and Kharagpur 

General DIscussion 
Dt: 31.3.1993 
by Shri ehhatrapal Singh 
and others 
re: Provision of Rail 
Link Bctween Bulandshahar 
and Lucknow 

USQ No. 1831 
Dt: 9.3.1993 
re: Additional 
Tracks on Howrah 
Kharagpur Section 

USQ No. 50S)· 
Dt: 6.4.1993 
re: Introduction 
of High Horse 
Power Locomotives 

General Discussion 
on 7.5.1993 
re: Railway Protection 
Force (Amendment) 
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Extension sought upto 7.7.1994. 
These assurances would be 
implemented by this time. 

Implementation Reports have been 
submitted to Ministry of Parliamen-
tary Affairs. 

The witness submitted that they had 
imported eighteen number of this 
6000 H.P. Thyristor type electric 
locomotives. 

The witness also submitted that all 
these high power locomoth'cs wfre 
being utilised fully by deploying them 
on routl"S where there was heavy load 
of loods and tramc. These 
locomotives were being utilised 'or 
high speed. 

The witness stated that their Minister 
had already discussed it with the 
Home Minister but the discussion 
remained inconclusive. 

Thereafter. the Minister discussed it 
with the Minister of Parliamentary 
Affairs and in turn it would be dis-
cussed between their Minister and 
Home Minister of the Union of 
India. 

The witness sought extension of time 
beyond June 30. 1994 to implement 
the assurance. 



SQ No. ZI3 
Dt: 17.8.1993 
re: RaHway Network 
,~ West Beapl 
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The Piannin' CommiuioD is takin, • lon, time in livia, • decision on this 
point. 

The Commilt« tMft IIIljoUI'Md. 
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